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21



RAJYA SABHA [4 May, 2005]

faem
(F) ¥ () TE 1A T WK fas 91 qHa Fafa iR o ) R-wwrt
et g Ued o gAafd +14 & foQ Jere T vA & qewdeT @ day 3 w1
fafyre ferermad wra ==t &€ € | 9ufy, S %t o 1 9T } f 19w R-wwrd
Hemd a1 - W37 (T S o) Taa o grafe & waed e grt (e
T gl yef e e w & 1 et @ uw srden # ol & o A o et
i/ faarfort Y 9 Sugaa Wfuol & o wigd % wiEi § deitaga §) fafy
ST Y 39 A $1 faa) A 519 %1 ] | IRd WER wE faum sfufafm s@ 1
agrdal W faar #T @ § 3R wegfas agn amafafda sagreit @ difedt =1 aea
3R gaie TEA FE & wEsd 9 at G $@ IR 3 3w ) fafvafra

T F o urieel fagia ot ST = @ R

Misappropriation of funds for disaster rehabilitation by private
institutions

1*564. SHRIMATI SAVITA SHARDA:
SHRIDATTA MEGHE: 1T

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government have recieved several complaints regarding
misappropriation of the funds raised by the private institutions for relief
and rehabilitation work after natural or manmade disasters;

(b) if so, the details thereof;

(c) whether Government have formulated any scheme to check the
misappropriation of the collected amount; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MANIKRAO HODLYA GAVIT): A Statement is laid on the Table of
the House.

Statement

(a) to (d) The Ministry of Home Affairs have not received specific
complaints regarding misappropriation of funds raised by private institutions

tOriginal notice of the question was received in hindi.
1+1The question was actually asked on the floor of the House by SHRI DATTA MEGHE.
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for relief and rehabilitation work in the event of natural or man made
disasters. However, the general impression of the public is that some of
the private institutions or the NGO's are not spending the entire money
collected by them for the purpose of relief and rehabilitation. These
organizations are required to file their accounts and or returns to the
appropriate authorities where these are registered. The matter has been
examined in details by the Law Commission. The Government of India is
considering the feasibility of enacting a legislation and is also issuing
guidelines to regulate the collection and-utilization of funds raised for the
purposes of providing relief and rehabilitation to the victims of natural and
man made disasters.
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SHRIi V. NARAYANASAMI: Sir, the hon. Minister, while replying to the
question, has narrated the procedure that is followed by the Ministry of
Home Affairs to deal with the registered voiuntary organizations. There
are so many voluntary organizations which are not registered. They have
got affiliation and connections with foreign countries. Some of them
coliected money from abroad in the name of providing relief to the victims
of tsunami. They spent a part of that money for the affected people, while
rest of the money was kept by them. In our State also some of the
organizations received aid from France. They spent a part of the money,
while the remaining funds are with them. Even some complaints have
also been received by the Ministry of Home Affairs in this regard. The
hon. Minister says that he is going to bring a Bill to regulate it. So, |
would like to know how he is going to deal with unregistered volunatry
organizations.
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SH RI NARAYANASAMY: Sir, there should a full dlscussmn on Tsunami
disaster. It is pending since the last Session.

*565. [The questioner SHRI LAXM!I NARAIN SHARMA was absent for
answer vide page 30.].
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